— REGIONAL OFFICE
L RAJASTHAN STATE POLLUTION CONTROL BOARD

wihly Plot No. SPL-2, M.1.A Phase-1, Basni,
| Jodhpur-342005 (Rajasthan)
E-mail- rorpcb.jodhpur@gmail.com. Tele : 0291 —2723225
RO/RPCB/Gen/NGT-55/ 1816 Date:- 11.10.2022
To,

The Registrar,

National Green Tribunal
Principal Bench

New Delhi.

Email- judicial-ngt@gov.in

Sub :-Compliances of the directions issued by Hon’ble NGT, Principal Bench,
New Delhi vide order dated 18.07.2022 in O.A no- 504/2022 in reference :
News item published in The Hindu dated 11.07.2022 titled “Villagers stir

against solar plants protects khejri trees”
Respected Sir,

With reference to above cited subject, please find enclosed herewith the Joint
Inspection Report in compliance of the order issued by Hon’ble NGT, Principal
Bench, New Delhi vide order dated 18.07.2022 in O.A no- 504/2022 in reference:
News item published in The Hindu dated 11.07.2022 titled “Villagers stir against

solar plants protects khejri trees”

Enclosed- As above.
Yours faithfully

]le
—_—
(Shilpi Sharma)
E.E & Regional Officer

Copy to: - RO/RPCB/Gen/NGT-55/1817-1820 Date: - 11.10.2022
1. Member Secretary, Rajasthan State Pollution Control Board, Jaipur.
2. District Collector, Jodhpur.
3. Shri Nishant Awana, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action.
4. GIC-Legal, Rajasthan State Pollution Control Board, Jaipur for information.

fireil

Regional Officer


mailto:rorpcb.jodhpur@gmail.com
mailto:judicial-ngt@gov.in

Joint Inspection Report

Submitted in Reference to

Hon’ble National Green Tribunal (NGT)
Principal Bench, New Delhi order dated
18/07/2022

In the Matter of

Original Application. No. 504/2022

News item published in The Hindu dated
11.7.2022 titled

“Villagers stir against solar plants protects
Khejri trees”

Members of the Team

Sh. Mangi Lal, SDO, Baap, Jodhpur
Smt. Shilpi Sharma, Regional Officer, RSPCB, Jodhpur
Sh. Madan Singh Boda, ACF, Jodhpur
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INSPECTION REPORT OF JOINT COMMITTEE IN COMPLIANCE
OF HON’BLE NATIONAL GREEN TRIBUNAL (NGT) PRINCIPAL
BENCH, NEW DELHI ORDER DATED 18/07/2022 IN
O.A NO- 504/2022 IN THE MATTER OF NEWS ITEM

PUBLISHED IN THE HINDU DATED 11.07.2022 TITLED

“VILLAGERS STIR AGAINST SOLAR PLANTS PROTECTS
KHEJRI TREES”

INTRODUCTION

Hon’ble NGT Principal Bench New Delhi, vide its order dated
18/07/2022, in the matter of Original Application No.
504 /2022 constituted a Joint Committee comprising of
representative of District Magistrate, Jodhpur, Rajasthan State
PCB and PCCF(HoFF), Rajasthan and directed the committee
to undertake site visits, and submit factual report. The State
PCB has been designated as the Nodal agency for coordination

and compliance. (Copy of the order is enclosed at Annexure-I

and copy of nomination from respective departments is

enclosed as Annexure-I-A).

In compliance to the aforesaid order dated 18/07 /2022,
following officers were nominated from their respective

departments to conduct the joint inspection: -

i. Sh. Mangi Lal, SDO, Baap, Jodhpur (Raj)
ii. Smt. Shilpi Sharma, Regional Officer, RSPCB, Jodhpur
(Rayj)
iii. Sh. Madan Singh Boda, ACF, Jodhpur.

The committee of above officers carried out joint inspection of
alleged site, located at Village- Badi Seed, Roop Girdawar, Tehsil-
Baap, District - Jodhpur on 25/09/2022.
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OBSERVATIONS DURING THE VISIT

e The above alleged site belongs to M/s AMP Energy Green Four
Pvt Ltd for the purpose of establishment of photo-voltaic(PV)

based solar power plant.

e About 3200 bigha land has been taken on lease by the unit.
The land has been taken by M/s AMP Energy Green Four Pvt

Ltd has been taken on lease from individual khatedaars.

e The details of lease holders as provided by Patwari, Baap is
enclosed as Annexure-II. As per the available records, the
land was not converted for industrial purpose/
establishment of solar power plant. As per norms, land
conversion is not required for the establishment of Green/

White category of industries.

e The alleged site was inspected in the presence of Sh. Jeetender

Meena, Patwari-Tehsil- Baap.

e The latitude and longitude of the unit are:- 27.50733034N
and 72.4319233E.
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Figure:-1- View of the alleged site

e The photographs taken during the visit are enclosed at
Annexure-III.

e During inspection, no work was going on at the site. Boundary
wall was found across all the sides of the proposed site.

e During inspection, no representative of M/s AMP Energy
Green Four Pvt Ltd was present on site.

e No khejri trees were observed on site.

e As per the report provided by the office of the Tehsildaar,
about 250 nos of Khejri trees were chopped down, without
permission from any competent authorities. The chopped trees
were then buried inside the same land premises.

o As Khejri(Scientific Name- Prosopis Cineraria) is the State tree
of Rajasthan, hence sentiments of the nearby villagers got hurt
upon its chopping and agitation aroused.

e As per the report dated 13/06/2022 of Tehsildaar Baap, the
site was inspected by the Tehsildaar and Patwari Baap on
13/06/2022 and the chopped down Khejri trees buried inside
the plant premises were confiscated by them in the presence of
then complainant- Sh. Kuldeep Vishnoi and other villagers
and then handed over to the Village Development Officer,
Gram Panchayat- Badi Seed. The copy of the report is enclosed
as Annexure-IV.

e The confiscated 250 nos of Khejri trees have been handed over
to the Police Department on 21/09/2022. Copy of the team
constituted for handing over to Police Department is enclosed
as Annexure-V.

e As per the report at Annexure-IV, the individual khatedars as
per Annexure-II were found guilty under section 83 and 84 of

the Rajasthan Tenancy Act, 1955 and action against them has
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been proposed/ initiated. The matter is pending at SDM
Court, Baap.

e As per the Rajasthan Tenancy Act, 1955, there is a provision
of penalty imposition of upto Rs.100/- per tree cutting upon
the culprits for illegal cutting of trees for first offence. And
upon second offence, the penalty provision may be increased

upto Rs.200/- per tree cutting.
COMPLIANCE OF OTHER STATUTORY REGULATIONS

e As per the Office Memorandum of Ministry of Environment,
Forest and Climate Change (MoEF&CC), New Delhi dated
30/06/2011, solar power plants were exempted from the
ambit of Environmental Impact Assessment Notification dated
14/09/2006. Further, as per O.M dated 07/07/2017 and
14/08/2017 of (MoEF&CC) the same was affirmed. (Copy
enclosed as Annexure-VI)

e As per the RSPCB’s categorization dated 31/05/2016, solar
power plants fall under the White Category of industries and
does not require Consent to Establish/ Consent to Operate
from the State Board. Copy of categorization order dated
31/05/2016 is enclosed as Annexure-VII. As a “White
category” industry, the industry needs to intimate the
operational status to the State Board only.

e As per the available records of the State Pollution Control
Board, Jodhpur, the industry under reference has not
intimated the State Board for its establishment.

e As the alleged land does not falls under the “Forest land”,
hence the provisions of the Rajasthan Forest Act, 1953 are not

applicable, as this land is khatedari land and non- forest land.

RECOMMENDATIONS
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During the site visit carried out by the Joint team, no on-going
construction work and khejri trees were observed on site. The

committee recommends the following: -

a) The penalty provisions as laid down in the Rajasthan Tenancy

Act, 1955 must be reviewed. The amount of penalty is too less

with respect to today’s scenario.

b) Instead of cutting of trees, process of translocation of trees

c)

may be promoted for green field projects and other activities.

As per the Office Memorandum of MoEF&CC, New Delhi dated
14/08/2022, wherein it has been mentioned that the solar
photovoltaic cells based solar power plants shall be covered
under the Hazardous and Other Waste (Management &
Transboundary Movement) Rules, 2016, therefore, CPCB
should review the category of solar power plants. The solar
power plants should be covered under the ambit of orange

category of industries.

d) An afforestation policy should be framed wherein guidelines be

formulated for afforestation in lieu of tree cutting.

- et A

—
(Madan Singh Boda) (Shilpi Sharma) (Mangi Lal)
ACF, Jodhpur RO RPCB Jodhpur SDO, Baap
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Annexure |

Item No. 03 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 504 /2022

In re: News item published in The Hindu dated 11.07.2022 titled
“Villagers’ stir against solar plants protects khejri trees”

Date of hearing: 18.07.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. The matter has been taken up in the light of captioned media
report to the effect that solar plant proposed at Badi Sid region, Tehsil
Phalodi, Jodhpur District, Rajasthan will result in illegal chopping of
thousands of trees without adequate afforestation measures and requisite

clearance taken from the Forest Department.

2. Having regard to the above, we consider it necessary to seek a
factual and action taken report from a joint Committee of District
Magistrate, Jodhpur, Rajasthan State PCB and PCCF (HoFF), Rajasthan.
The State PCB will be the nodal agency for coordination and compliance.
The report may be furnished within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

List for further consideration on 19.10.2022.
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A copy of this order be forwarded to the District Magistrate,
Jodhpur, Rajasthan State PCB and PCCF (HoFF), Rajasthan by e-mail for

compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

July 18, 2022
Original Application No. 504 /2022
A


FreeText
Annexure I


NGaT- 55

yFrEeh W i/ 22-23 / 0.A mo- 60#/2022

RIGTRIT 10 VT Farior 7use, SigR

Hrafed feueft (sfh®)

4 Io e o) NGT coat O-A O~ 504[202% VW u
te u%%m Lo monbh and. thr ot mw?
. b momid nakion

Iy on 19.10.2022

Annexure I/A

/

b

l‘llDQ'wzl
e
AOM Sie [l -T)
?\'QKTTS_C@’(FR ) 5 'ﬁ‘g\f—‘\?C@T‘D
2 gy Ferz ¥ RSV %ﬁ'%&mrga%-:g\j_
e A Ay aer & TR Za-AA JRT)
LA b Rage. Ay nis N>l 3 Rt P@?)*M
e e

o § Ro-pch BT Ay 9 & 0
Q) T D DT el s
g 2o @0 d"%‘
Mifiw Vaeo @i S0

e 24 = %\_?‘?—0’—1_
o

Wéﬁmvmﬁnm \

: (W)W >

L med ™ &QY"A\\*‘"— Czr \
YA qfea o\ 33 /&&%\’g \
\}(d E‘ q"\c\v}\&\-—\\‘a/ ‘

|

I


FreeText
Annexure I/A


i
] ;T Ef
1 3,

Annexure /A



FreeText
Annexure I/A


mfauu‘amq@a:rwaﬁ?(a@ WW‘R

Annexure /A

it TP.16(3N.T. 504 /2022)2022 /9.3, /9.4 AH. / 52 97 fe=tia: | 6]eq|2022

fafia:
& sy,
SR |
fasa:— Hon'ble National Gréen_TribunaI order dated 18-07-2022 in Original
.Application no. 504/2022 News item published in The Hindu dated
11.07.2022 titled “Villagers stir against solar plants protects Khejri
trees”. _
Hed— RIORAM 9 9y Wmm%wmgzs
fesi® 16.08.2022 ?B & H
HeIgq,

SR favarmia Wefifa o= @ W “Yodl & Ust @ T 'g
AreR wiie & Raams arivl &1 anceie” @ Heg § A= AeEd 34 e
fifme 49, 73 ool § fRAid 18072022 & wiRa fAavfa o1 ufqd da™=1 &
Wgﬁ@%ﬂﬁﬁa%@ﬁﬁmﬁﬁmmﬁmm
" P |

Hel1:— mmwl

%
Desktop/AJAY/OTHERS Page 5


https://digital-camscanner.onelink.me/P3GL/g26ffx3k
FreeText
Annexure I/A


Annexure I/A

BTATTT HHfy Y& g9 e,

THIEG U6 9 (26)ffy / I/ 2022/ 5, ]
- ey

BIEG]
WBTI® g+ ViRerg
SR |
forva— warvor v 504 /2022 WITR WcH gréde W R gorg
IS IRBR |
T~ ayI qrey 99 e, v SIAYR BT ML HAIE T
26(55)fafer / 2022 /9T 7685—-91 QTP 08.09.2022 |
TR,

memm?%emwﬁwwaim
T P T RS, V0 TR SR SO st sifiresrd) Frgae fmr
2
STl ST UBRUT F ge R a9 W, oo STIQR ERT o9 e @
SR DI 3% gy /qrerm ¥ gw 9T BT g, Re ol wika s«
BT B 31T Brd |

% . .1

/TX\Q\WM%N ' 7 (o e eff)
&

@ i e o e,
; SITeryR
HHIH Y% 9 (26)fafer / 7awa / 2022 / 424 R femias o %2,

- wﬁ%ﬁwmm,mﬁmeiwfmmﬁmrjig/
B \

Legal Gen letter



FreeText
Annexure I/A


Annexure I/A

Frafad RN & a7 HED, STER
FHiP— T () b /HIwol /2022 / fereiem—
ST Ta—3ATR I
aee T gRa rRer # R SifReiel Treld e WA 504 /2022
ﬁsﬁqﬁaa%awﬁa@ﬁwamﬁa—m,ﬁwmﬁg@méﬁqazﬁm
e @ AE—PReEm ¥ A weA Rig A, wERE 99 GRS Td s qene,
S g WRETS, SR B A /3HfEa fbar T g |
&ﬁaﬁaﬁﬁéﬁmmm%ﬁ?wmww%—ﬁﬁwmm
RIS seEvdeRedl B TR DR |
Sl —
(T e d i)
T e 9 ARETd,
| SR
FE— T () TP /qEESH /2022 F- S A6 T EF fetia— 0“1116(22,
gffrfy Frtifehd @1 gammed Uit &
1. 97 I GRETD SR
o o) we Rig dreT, FeTI® a+ GReTd SIEYR Pl areref |

i



FreeText
Annexure I/A


Annexure I/A

— RAJASTHAN STATE POLLUTION CONTROL BOARD
e BRI e 4, Institutional Area, Jhalana Doongri, Jaipur.
] Phone : 0141- 2716804, 2716811 e-mail : member-secretary@rpcb.nic.in
4 Helpline No. : 0141-2716877

Email/Speed-Post

No. F.10 (443) RPCB/Legal/NGT/2022 / 995 3,)),’ Date: | dcb’ 2000

Regional Officer,
Rajasthan State Pollution Control Board,
Jodhpur.

Sub: - Hon’ble National Green Tribunal order dated 18.07.2022 in Original Application no.
504/2022 News item published in The Hindu dated 11.07.2022 titled “Villagers stir against
solar plants protects Khejri trees”.

Sir,

With reference to above subject matter, it is to inform that the Hon’ble NGT by order dated

18.07.2022 directed as follow:-

“2. Having regard to the above, we consider it necessary to seek a factual and action
taken report from a joint Committee of District Magistrate, Jodhpur, Rajasthan State PCB and
PCCF (HoFF), Rajasthan. The State PCB will be the nodal agency for coordination and
compliance. The report may be furnished within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the form of Image
PDF.”

You are hereby nominated as member of the committee and also appointed as Nodal Officer
on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order and file the
compliance report of order dated 18.07.2022. The Hon’ble NGT order dated 18.07.2022 is enclosed
with this letter for ready reference.

Enclosed-As above
Yours sincerely,

a5
& Gl

Member Secretary 9(¢@

Copy to following for information and to take necessary action for compliance of Hon’ble NGT
order dated 18.07.2022:-

1. PCCF (HOEF), Aranya Bhawan, Jhalana Doongti, Jaipur .
2. District Collector, Jodhpur.

L
Member Secretary 9 l c
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Photographs taken during the joint inspection incompliance of Hon'ble NGT order dated 18.07.2022 in
0.A. No. 504/2022 News Item published in the Hindu dated 11.07.2022 titled "Villagers stir against
solar plants protects Khejri trees.

Sep 252022 3:15:09. PM

j OT.50R27E825AN 72.43342825E

G »Solar PVC location,vilage Bariiseer ;Baap ', Jodhpur
Honble NGT orderdated 18:07:2022 in @A NoE5047/2022.

LSED 25 2022:2: 50 50 RV

27:50733084N 1248102884 FE

SolarPVEdoeation vilage BariseerrBaap’, Jodhpur

Hon'ble NG order dated 18:07.20 22 inf QA No: 50472022,

SEP25; 2022 3:06:30'PM

2FBIBBIC62N 72.43531037E

Solar PVC locatfopafileide Bariseer Baap | Jodhpur
Hénble NGilierder Slated IBIOE2O224inO:A No. 504/2022.
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Photographs taken during the joint inspection incompliance of Hon'ble NGT order dated 18.07.2022 in
0.A. No. 504/2022 News Item published in the Hindu dated 11.07.2022 titled "Villagers stir against
solar plants protects Khejri trees.

Sep 25;2022°3:05:41 Pl\/|

: 27 51874679N 72A4353850760E

Solar PVClocation Vilage Bari'seer. ;Baapy Jodhpur
Hon'ble NGi order dated 18072022 0.A. No. 50472022

b

559 25,2022 3:18:18 PM
27. 50@31269N 7243397452E

Solar PVC location wlage‘ ariiseer ,Baap ., Jodhpur
Hon'ble NGT orderdatedi18:07.2022inO.A.No-504/2022;
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Photographs taken during the joint inspection incompliance of Hon'ble NGT order dated 18.07.2022 in
0.A. No. 504/2022 News Item published in the Hindu dated 11.07.2022 titled "Villagers stir against
solar plants protects Khejri trees.

Sepi25:2022 8:15:45:PV

. 2750278143N,7243341875E

SolarRVE Jocation vilageBariiseeriBadn:, Jodhpur

Hon'ble NGT order. dated 18:07.20221R. OA . \No! 504/2022.

e
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SelarPVC locationvilageBanSeerBaap; Jodhpur:
HonbleNGilsorder dated 18:07:202210 @A NI 504/2022;
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SelarRPVE locationvilageBanSeesBaap,, Joudhpur:

Honble NGiiorder dated 18:07202211 @ AN 504/2022;
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Photographs taken during the joint inspection incompliance of Hon'ble NGT order dated 18.07.2022 in
0.A. No. 504/2022 News Item published in the Hindu dated 11.07.2022 titled "Villagers stir against
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solar plants protects Khejri trees.

Sep.25,2022:3:15:34 PM

: 2502751 84N72.43348931E

= Solar PVG |ocation vilage Bari'seer ;Baap ; Jodhpur
pleNGT order dated18:07.2022 In ©.A: N6 504/2022:
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Annexure VI

F. No. 320/14/2017-NSM
Government of India (
Ministry of New and Renewable Energy
National Solar Mission Division

*hrk%
Block 14, CGO Complex
Lodhi Road, New Delhi 110003
14" August, 2017
OFFICE MEMORANDUM

Subject: Clarification on applicability of Environment Impact Assessment (EIA)
Notification, 2006 on Solar PV power projects, Solar Thermal power projects
and Development of Solar Parks-reg.

This is with reference to OM no. J-1 1013/41/2006-1A.1I(I) dated 7™ July, 2017 (copy
enclosed) of Ministry of Environment. F orest and Climate Change (MoEF&CC) on
applicability of Environment Impact Assessment (EIA) Notification, 2006 on Solar PV power
projects. Solar Thermal power projects and Development of Solar Parks.

2. MOEF&CC have clarified that the provisions of the EIA Notification, 2006 is not
applicable to Solar PV power projects. Solar Thermal power projects and Development of
Solar Parks, subject to such projects following the environmental and statutory stipulations
made in the its OM no. No, J-1 1013/41/2006-1A.1I(I) dated 30™ June, 2011 (a copy enclosed
for reference).

3 MOEF&CC have further clarified as under:

1) The disposal of PV Cell attracts the provisions of the Hazardous and Other Waste
(Management and Trans-Boundary Movement) Rules, 2016.

1) The development of Solar Parks shall attract the provisions of the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution)

Act, 1981.
G}waw

(Dilip Nigam)
Adviser (NSM)
Tele/Fax: 2436 8911

To

1) Addl Chief Secretaries/Pr. Secretaries/Secretaries (Energy/Power/Renewable Energy)
of all States
2) All SPPDs
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No. J-1 1013/41/2006-1A.11)(1)
Ministry of Environment, Forest and Climate Change
Government of India {
(Impact Assessment Division)

- e ENT P raran Bhawan
)'\Ls SO%GH arya‘:Torbagh Road
TE oFFlCE New Delhi-110003

Dated: 7" July, 2017.

OFFICE MEMORANDUM

The Ministry is in receipt of references seeking clarification on the applicability of
Environment Impact Assessment Notification. 2006 on Solar Photo Voliaic (PV) Power Projecs;
Solar Thermal Power Plants: and Development of Solar Parks.

S The status on non-applicability of Environment Impact Assessment Notification, 2006 on
Solar Photo Voliaic (PV) Power Projects has been clarified by O.M. No. J-11013/41/2006-
[AII(T) dated 13% May 2011. Similarly, the status on non-applicability of EIA Notification,
2006 has been clarified vide Ministry’s O.M. No. J-1 1013/41/2006-1A.1I(I) dated 30™ June 2011.
This notification also stipulates the general environmental norms to be followed by such projects.
3. The matter of applicability of item 8(a). 8(b) and 7(c) of the Schedule of EIA notification,
2006 on the projects of Solar Photo Voltaic (PV) Power Projects, Solar Thermal Power Plants
and Development of Solar Parks has been further cxamined in the Ministry. It is clarified that
the provisions of the Environment Impact Assessment Notification, 2006 is not applicable to the
above projects subject to such projects following the environmental and statutory stipulations
made in the above O.M. dated 30 June 2011,

4. It is also clarified that the disposal of Photo Voltaic Cells attracts the provisions of the
Hazardous and Other Waste (Management and Trans-Boundary Movement) Rules, 2016,

5 The development of Solar Parks shall attract the provisions of the Water {Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981.

This issues with the approval of Competent Authority %3‘,
b c(& X \
e

(Sharath Kumar Pallerla)
Director
sharath.kr@gov.in
Copy to:

[. The Secretary, Ministry of New and renewable Energy, Block No. 14, CGO Complex,
Lodi Road, New Delhi - 110003

2. The Secretary, Department of Environment, Government of Rajasthan. Secretariat,
Jaipur

3. Shri. Bibhu Bishwal, Vice President, Saurya Urja Company of Rajasthan Limited, 701-
703, 7t Floor, Kailash Tower, Near Apex mall, Lalkothi, Tonk Road, Jaipur - 302015

E-Office-File/Recsint No.
] Advizer{NSM-DH)20.

.autlats ¢
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’. Cax Mo J436¥3249 P

TR
I :,;Q‘
S

NO..J-11013/41/20065A.1(1)
Government of India
Ministry of Environment & Forests
- : Paryavaran Bnavan,
Telefex: 24362434

Dased e 307 Jure, 2011

Sub: Environment Ciearance for setting up of Solar Thermai Power
Plants under JNNSM - applicability of EIA Notification, 2006 ~
Regarding.

Ministry c"%avam&mmw&w(mmmummmofms
“hristry At the State Poifution Control Boards have teen asking for ob@ining pricr
e 'wmmmmmmdﬁﬂ'wwmm&gm
w*x Mase Projects get coveren under Category 8(b) of the schedule to the HA

r.atsur‘ 2005, Tmmmbmm%mmm&ma
::’zﬁ‘ n e ight of the rechnical and.sc - 56 proviged by MNRE vice
e igtter 6. 2971(1) mx-;zfmwmmmu (cowendwed}

L \ns Clarfied that Solar Thermal Power Projects are nol COVEres by e provisions
5 €54 Noufication, 2006, However, keeping in view the extent of ang required for
SuCn projects, it nas been decided that:

«  smie Polubon Contro Boarg ¢ JTPCC before issug coasent to estaplish uncer
Ar and water AC o such units may enswe and satsfy themseies Oy
UnaeTBKIng = Site wisit that the proposed ares does not invaive; (1) any wet land,

; any agncuiture and, (i) ecologically sensitive area, (iv) areas rich in bio-
lversity, [v) areas with large habitation, In case, any displacement of
hatration © invoived, the réquisite R&R ang CSR shouia be pux in piace as per
2 norms of the respective State Government.  Further, if the area invoives any
orestiang, ¢ neeas te be ensured that the requisite onior forestry clearance for
Sversion of forestiana 1as 350 deen obtained under FC AT

» In agaition, the site snould also conform to te provisions of the CRZ
hiotification, 2011, Under the CRZ Notification, 2011, Hws activity Wil De
orohibied in the (RZ arez.

» I 3lso needs o DR ensured thet e requisite prior commmnent from the
ompetent Authority for availabiity of requisRe quantty of water for the project
s avallable with the proponent.

» Tne iang¢ $0 magde svesilsdie for e solar thermai power plant will not be
neviated for any other purpese and no change of lend use what so aver will be
mmdwmzmmmmmmmmmmmtyas
appicanie.

« A other dearances as may be applicabie from other Reguiatory Authorities
-noge vanous Rues anc Reguiguons nfer-aia consent under HSM Rules e,
0 e availadie before ssue of consent by the SPCB,
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~ Furtner, CPCB wi separately, Meamunmiﬂmveaspectsofm
actual envcronwm“%m of these Sclar Themal Power Plants and Solar
s&stove:mc%%amwwmwmmmm up of these
SIS 2. ronstruction phass ang impiementation phase. The SPCBs may aiso be kept
UIVE i sueh studies o be ungertaken by CPCB,

This issues with the approval of the Cawm

Director

To
Se&cretary Mmofwmamhm&w,mmm 14, {GC Complex,
LGt Road, New Defhi-110 603,

i Al tne Officers of T4

3 -N3irpersons / Member Secretaries of alf the SEIAAS/SEACS

< Chawman, CPCB :

5 Charpersons “emoer Secretaries of ali SPCBs / UTPCCs

Capy to:-

L PStoMEF

2 PPS ta Secretary {E&F)

. PPS 10 SS(IMM)

a, Agvsor (NB)

5 WEDSIE, MoEF
& Guard Fie

1
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RIS 1Y UguoT =01 Hed

R RAJASTHAN STATE POLLUTION CONTROL BOARD
N o 04, ST RN &7 AT I TIYR — 302004
A\ [ /4 P 5101871, 5101872, Sddivaw: 5159600, 5159699, daw: 5159694 &97

OFFICE ORDER

The Rajasthan Water (Prevention and Control of Pollution) Rules, 1975 and

Rajasthan Air (Prevention and Control of Pollution) Rules, 1983 have been amended, vide
Notification dated 26.05.2016. In the said rules “white category” has been inserted.

The following industries mentioned herein in the white category are not required to

obtain consent to establish and consent to operate under the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981:-

S. No. Type of Unit

i Assembly of air coolers/ conditioners, repairing and servicing

2. Assembly of bicycles, baby carriages and other small non motorizing vehicles

3 Bailing (hydraulic press) of waste papers

4. Bio fertilizer and bio-pesticides without using inorganic chemicals

5 Biscuits trays etc from rolled PVC sheet (using automatic vacuum forming
machines)

6. Blending and packing of tea

75 Block making for printing without foundry (excluding wooden block making)

8. Chalk making from plaster of Paris (only casting without boilers etc. (sun
drying/ electrical oven)

9: Compressed oxygen gas from crude liquid oxygen (without use of any solvents
and by maintaining pressure & temperature only for separation of other gases)

10. | Cotton and woolen hosiers making (Dry process only without any dying/
washing operation)

11. | Diesel pump repairing and servicing (complete mechanical dry process)

12. | Electric lamp (bulb) and CFL manufacturing by assembling only

13. | Electrical and electronic item assembling (completely dry process)

14. | Engineering and fabrication units (dry process without any heat treatment/ metal
surface finishing operations/ painting)

15. | Flavoured betel nuts production/ grinding of Spices (completely dry mechanical
operations)

16. | Fly ash bricks/ block manufacturing

17. | Fountain pen manufacturing by assembling only

18. | Glass ampules and vials making from glass tubes

19. | Glass putty and sealant (by mixing with machine only)

20. | Ground nut decorticating

21. | Handloom/ carpet weaving (without dying and bleaching operation)

22. | Leather cutting and stitching (more than 10 machine and using motor)

23. | Manufacturing of coir items from coconut husks

24. | Manufacturing of metal caps containers etc

25. | Manufacturing of shoe brush and wire brush

26. | Medical oxygen

27. | Organic and inorganic nutrients (by physical mixing)

28. | Organic manure (manual mixing)

29. | Packing of powdered milk

30. | Paper pins and u clips

31. | Repairing of electric motors and generators (dry mechanical process)

32. | Rope (plastic and cotton)
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33. | Scientific and mathematical instrument manufacturing

34. | Solar module non conventional energy apparatus manufacturing unit

35. | Solar power generation through solar photovoltaic cell and wind power

36. | Mini hydel power (less than 25 MW)

37. | Surgical and medical products assembling only (not involving effluent/ emission
generating processes)

38. | Flour Mill (Atta Chaki) without washing

39. | Furniture making units (without mechanized paint booth, anodizing, pickling,
galvanizing, furnace and boiler)

40. | Wax Candles (excluding manufacturing of wax)

41. | Agarbati making units

42. | Blue potteries

43. General wire industries like wire drawing, Barbed wire, Chain links making
units (dry process without any heat treatment/ metal surface finishing
operations/ painting)

44. | Gems and jewelry units (without furnace and metal finishing operations)

45. | Cold Storage

46. | Production of earthen pots, bricks (using fly ash), kawelu etc. having maximum
capacity of three lac numbers per year, manufactured through Ava-Kajawa
process located within a radius of 300 kms. from any coal/ lignite based thermal
power plant

47. | Production of earthen pots, bricks, kawelu etc. having maximum capacity of

three lac numbers per year, manufactured through Ava-Kajawa process located

beyond a radius of 300 kms. from any coal/ lignite based thermal power plant

The industries mentioned hereinabove are deleted from the office order No. F-

14(23)Policy/RPCB/Plg/10548-10587, dated 07.03.2013 and subsequent orders forthwith.

q/ (K.C.A. Arun Pfasad)
< Member Secretary

F.12 (PSC-1)/ RSPCB/PSC/ 360 €0 397 Dated3 //05/2016
Copy to following for information and necessary action:

1.

el g

P.S. to Additional Chief Secretary (Environment & Forest), Department of
Environment, Government of Rajasthan, Jaipur

P.S. to Chairperson , RSPCB, Jaipur

Secretary, Department of Environment, Government of Rajasthan, Jaipur

Sr. P.A. to Member Secretary, RSPCB, Jaipur

Chief Environmental Engineer / Chief Scientific Officer, RSPCB, Jaipur

Group Incharge, EC/ Hazardous/ MSW/ BMW/ HOP/ Textile/ CPM/ Planning/ IT,
DF & Cess/ MUID/ Mines/ CD & SCMG/ Law/ CCC/ PSC & Projects, RSPCB,
Jaipur

Regional Officer, RSPCB, Jaipur (South)/ Jaipur (North)/ Alwar/ Balotra/
Bhartpur/ Bhilwara/ Bikaner/ Jodhpur/ Pali/ Kota/ Chittorgarh/ Kishangarh/ Sikar/
Udaipur/ Bhiwadi.

ACP, RPCB, Jaipur, with the direction to upload the order on Board’s website.
Master File (PSC-6), PSC, RPCB, Jaipur.

Member Secretary
%
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